
 225  Re.  Looting  of

 weight  and  the  purity  of  gold  used
 in  the  items  to  be  exported,  and  the
 export  value.  Immediately  after  the
 connected  for:ign  exchange  is  realis-
 ed,  the  exporter  can  apply  for  re-
 plenishment  of  gold—as  pure  gold—
 to  the  same  licensing  authority  which
 passed  the  shipments.

 7.  The  licensing  authority  will  issue
 Release  Orders  to  the  exporters  for
 the  quantity  and  value  of  pure  gold
 used  in  the  items  exported;  both  va-
 lue  and  quantity  shall  be  limiting
 faciors  in  each  Release  Order.  On
 production  of  such  Release  Orders,
 the  State  Bank  of  India  will  sell  gold
 at  the  notified  price  ruling  on  the
 date  of  sale,

 8.  Suitable  notifications  are  being
 issued.  The  Chief  Controller  of
 Imports  and  Exports  will  issue  also
 a  Public  Notice  giving  the  full  de-
 tails  of  the  scheme.

 9.  The  scheme  will  come  into  ope-
 ration  from  the  2lst  August,  1978
 and  export  applications  can  be  made
 to  the  designated  licensing  authorities
 from  that  day  onwards.

 10.  While  gold  ornaments  (without
 stones)  will  be  covered  by  this  sche-
 me,  Government  propose  to  evolve
 an  integrated  scheme  covering  gold
 studded  jewellery  as  well.  In  the
 meantime,  exports  of  studded  ,jewel-
 lery  will  get  the  benefits  provided
 under  the  existing  scheme.

 11.  I  am  sure  that  the  scheme  will
 not  only  fetch  more  exchange-earn-
 ings  for  the  country  but  will  be
 able  to  provide  gainful  employment
 opportunities  to  hundred  of  our  skil-
 led  goldsmiths.

 12.29  hrs.

 RE.  LOOTING  OF  A  RAILWAY
 TRAIN  BETWEEN  BHOPAL  AND

 BINA—Contd.
 SHRI  A.  BALA  PAJANOR  (Pon-

 dicherry):  Sir,  I  have  made  a  submis-
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 MR.  SPEAKER:  About  what  mat-
 ter?

 SHRI  A.  BALA  PAJANOR:
 Sir,  in  the  noise  you  could  not  hear
 me.  I  have  every  right  to  put  for-
 ward  my’  viewpoint  in  this  House,
 and  if  you  are  not  going  to  permit
 me  to  make  my  statement,  I  will  say
 that  it  will  be  very  painful....

 MR.  SPEAKER:  It  is  no  use
 saying  al]  that.  The  Minister  has
 made  the  statement.  He  has  said  that
 he  will  look  jnto  the  matter.

 SHRI  <A.  BALA  PAJANOR:
 What  I  am  saying  is  a  very  serious
 matter.  A  Member  of  Parliament
 from  Arunachal  Pradesh  hurt  his

 hand  and  he  went  to  the  Irwin  Hos-
 pital.  He  could  not  speak  Hindi;  he
 could  speak  only’  English.  Even
 though  his  hand  was  broken,  he  was
 thrown  out  of  the  hospital.  You  ask
 the  other  Members...  (Interruptions)
 I  have  never  raised  it.  My  friends
 were  raising  a  number  of  points  like
 that.  Every  time  प  used  to  get  up  on
 30  many  points,  you  used  to  pacify
 the  situation.  The  hon.  Minister  has
 come  forward  with  so  many  assuran-
 ces,  the  Prime  Minister  has  come
 forward  with  so  many  assurances,
 but  they  are  trying  to  fool  us  in  this
 country.  It  cannot  happen  like  that.

 Sir,  the  apology  which  the  Minister
 has  given  is  a  dubious  apology.  He
 has  not  said  what  action  he  has  ta-
 ken,  Yesterday,  I  was  watching’  in
 the  other  MHouse....  (Interruptions).
 Last  night  itself  he  could  have  done
 it,  but  he  waited,  read  it  in  the  paper
 and  then  only....  (Interruptions)
 With  the  powers  in  his  hand,  he
 could  have  suspended  this  officer  and
 then  come  to  us.  Then  we  could  have
 understood  them.

 Sig,  we  are  here  to  protect  the  in-
 nocent  and  humble  people  of  the
 south  and  the  non-Hindi-speaking
 areas.  If  people  are  treated  like  this,
 merely  because  they  are  ignorant  of
 Hindi  language... .

 MR.  SPEAKER:  You  are  adding
 fuel  to  the  fire.
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 SHRI  A.  BALA  PAJANOR:  Sir,  I
 want  to  say  one  thing.  During  the  dis-
 cussion  0  the  language,  I  made
 an  impassioned  appeal,  while  dealing
 with  the  resolution  of  the  meeting
 of  the  Chief  Ministers  of  Suuthern
 States,  that  these  people  are  hood-
 winking  us,  they  are  trying  to  im-
 pose  Hindi  by  covert  methods,  inhu-
 man  methods,  cunning  methods,  on
 the  innocent  people  and,  Sir,  if  you  dog
 Not  pay  heed  to  our  appeal,  I  would
 warn  you  that  the  integrity  of  this
 country,  about  which  we  80  all....
 (Interruptions).  This  is  not  the  way
 in  which  the  proceedings  should  be
 conducted.  There  is  a  limit  to  our
 patience.  Everytime  I  am  raising  it,
 you  are  pacifying  me.  Our  people  are
 being  looted,  and  they  are  living  as
 if  they  are  in  hell.  This  is  the  fourth
 time  it  is  happening.  Sir,  if  you  do
 Not  give  us  an  opportunity  to  venti-
 late  our  grievances,  we  will  have  to
 think  of....  (Interruptions).

 MR.  SPEAKER:  Mr’  Pajanor,  I
 am  on  my  legs.  Now  you  made  one
 complaint  of  a  serious  character
 about  a  Member,  who  has  been  hurt.
 There  is  some  responsibility  for  me
 also.  I  wish  such  a  complaint  had
 come  to  me,  I  have  a  responsibility
 to  see  that  the  Members  of  the  House
 are  protected.  How  13  it  that  no  such
 complaint  has  come  to  me?

 SHRI  A.  BALA  PAJANOR:
 I  will  bring  it  to  your  notice.

 MR,  SPEAKER:  Please  do  it.  No
 such  complaint  has  come  to  me.

 (Interruptions)
 SHRI  A.  BALA  PAJANOR:

 I  challenge  these  people.  I  charge
 the  Minister  of  Railways.  If  he  had
 been  sincere,  he  ought  to  have  con-
 tacted  last  night,  the  matter  was  rais-
 ed  in  the  other  House  and  what  he
 has  done  is  a  sad  affair,  He  is  coming
 with  a  very  ordinary  report,  a  very
 ordinary  and  ambiguous  apology  to
 hoodwink  us.  (Interruptions).
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 Territories  (Amdt,  Bill

 MR.  SPEAKER:  Mr.  Patil

 CONSTITUTION  (FORTY-SEVENTH
 AMENDMENT)  BILL*

 THE  MINISTER  OF  STATE  उप
 THE  MINISTRY  OF  HOME  AF-
 FAIRS  (SHRI  5  OD.  _  PATIL):
 I  beg  to  move  for  leave  to  introduce
 a  Bill  further  to  amend  the  Consti-
 tution  of  India.

 MR.  SPEAKER:  The  question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bil]  further  to  amend  the
 Constitution  of  India.”

 The  motion  was  adopted.
 SHRI  S.  D.  PATIL:  I  introduce  the

 Bill.
 MR.  SPEAKER:  Mr.  Patil.  Item  No

 8.

 12.32  hrs.
 GOVERNMENT  OF  UNION  TERRI-

 TORIES  (AMENDMENT)  BILL*
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  HOME  AF-
 FAIRS  (SHRI  S.  0  PATIL):
 I  beg  to  move  for  leave  to  introduce
 a  Bill  further  to  amend  the  Govern-
 ment  of  Union  Territories  Act,  1963,
 the  Representation  of  the  People  Act,
 1950  and  the  Delhi  Development  Act,
 1957,

 (Interruptions)

 SHRI  M.  N.  GOVINDAN-  NAIR:
 (Trivandrum):  I  do  not  want  to  re-
 peat  what  has  been  said  here.  The
 language  question  hag  been  debated
 many  times.  But  the  main  problem  is
 in  the  last  few  months,  the  GT  has
 been  looted.  That  is  going  on.  In  Ma-
 dhya  Pradesh,  during  the  last  few
 months,  it  is  an  every  day  _  occur-
 rence,  the  trains  are  stopped  and
 looted,  The  Minister,  even  though  he
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